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residence under a tuberculosis specialist recognised as such by the State Adminis-
trative Medical Officer concerned and produces a certificate signed by that specia-
l1st to the effect that he is under his treatment and that he has reasonable chances
of recovery on the expiry of the leave recommended.

NOTE2.-The concession of extraordinary leave upto eighteen months under
this sub-rule will be admissible only to those Government servants who have
been in continuous Government service for a period exceeding one year:

(c) Where a Government servant who is not in permanent employ 01' quasi-
permanent employ fails to resume duty on the expiry of the maximum period of
extraordinary leave granted to him, or where such a Government servant, who
is granted a lesser amount of extraordinary leave than the maximum amount
admissible, remains absent from duty for any period which together with the
extraordinary leave granted exceeds the limit upto which he could have been
granted such leave under sub-rule (b), he shall be deemed to have resigned his
appointment and shall, accordingly, cease to be in Government employ.,

(d) The authority empowered to grant leave may commute retrospectively
periods of absence without leave into extraordinary leave."

[No. F.7(21)-Est.IV/53.]
C. B. GULATI, Dy. Secy.

----- ------
MINISTRY OF FINANCE (COMMUNICATIONS)

New Dl!lhi. the 24th September 1953

S.&.O. 1813.-In exercise ot the powers conferred by section 6 of the Post
Office National Savings Certificates Ordinance, 1944 (No. XLII of 1944), the
Cenral Government hereby directs that the following further amendments shall
be made in the Post Office National Savings Certificates Rules, 1944. namely:-

In clause (d) of sub-rule (1) of rule (I), before the words "The Postmaster
of the office of registration" the words "The Superintendcnt of Post Offices and"
shall be inserted.

[No. D-I052(A)-C.S/PT/53.]
N. V. VENKATRAMAN. Dy. seer.

------ --_.,--- ._----- '---- ..---
MINISTRY OF' FINANCE (REVENUF; DIVISION)

CUSTOMS
New Delhi, the 24th September 1953

S.&.O. 1814.-111 exercise of the powers conferred by Section 6 of the Sea
Customs Act, 1878 (VIII of 1878), the Central Government hereby directs that the
following further amend~t shall be made in the notification of the Govern-
ment of India in the Ministry of FinanCe (Revenue Divislen) No. ii-Customs,
dated the 18th January 1952. namely:-

In the Schedule to the said notification. after entry 3. the following entry shall
be inserted, namely:-

"3A. Mayabandar. The Divisional Forest OfHcer, North Andaman."
[No. 73.]

New Delhi, the 25th September 1953

S.R.O. 181S.-In exercise d the powers conferred by section 19 of the Sea
Customs Act, 1878 (VIII of ·lEl78), and in supersession, with effect from the 15th
October 1953,of the notification of the Government of India in the Finance Depart-
ment (Central Revenues). No. 55-Customs, dated the 9th December 19:~3. the
Central Government hereby r-estricts with effect from the 15th October 1953, the
bringing Into India of apparatus for wireless telegraphs .as follows:-

(a) in the case of transmlttlng apparatus and of receiving apparatus incor-
porated in a single unit with transmitting" apparatus, to persons who
have been licensed to import such apparatus by the Ministry of Com-
munications in Form I, annexed hereto;
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(b) in other cases, to persons who apply to a customs officer to Import the
same in Form II, annexed hereto:

. Provided that in the case of wireless receiving apparatus· imported by post the
customs officer may dispense with the application referred to in clause (b).

FORM I
Registered No. Dated 19
LICENS:&:TO IMPORT TRANSMITTING ApPARA'l'US FOR WIREl,EBB TELEGRAPHSINTO INDIA

In pursuance of Notification No. -Customs, dated the.
issued under section 19 of the Sea Customs Act, 1878 (VIII of 1878), the MjnistrY"
of Communications of the Government of India (hereinafter called the Ministry)
.hereby grants to
of'

(hereinafter called the Licensee), during the term or period commencing on the
day of the date hereof, and terminating on the 31st day of December 19 when
the licence expires and becomes invalid unless renewed by endorsement thereon
under the hand of the Ministry, license and permission to import at
the following transmitting apparatus for wireless telegraphs:-

jor Ministry of Communications.
The day of' 19

_... . Signed by the Licensee .......................•••.••..••... ••.
m the presence of ............•................................

The day of 19 •

(Reverse) .

NOTICE
The licensee must produce this license to the Customs Authorities whenever

wireless transmitting apparatus is being imported in order that the necessary
details may be inserted In the form below by the Customs Authorities on each
occasion when such licensed apparatus is imported.

Rea J value (or customs I
Dale Invoice No. of Licensed Appararus

Imported I
Rs.

_______ 1 ., ._~ . __

• J I

------------_._---_. ---

" - ,

Custom Stamp
Name and address cf

Consignee when o thcr
than the Impor ter'

· .. · .. 1 · .

J \

•••••• - ••••••••• _" J •••• _ •••••••••• _ •••••••

I
I

.................................................................... ," . . .. .. .. .. .. .. . . .. ... . .. • . .. .. . .....• 1.· .... ' ..•..... _.
J

N:B.-This license should be returned to the Ministry of Communications. Nev
Delhi, for renewal at least one month before the date on which it is due to expire
together WIth the renewal fee of Rs, 10 by Money Order and application statinl
the registered number and-date of the license.
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FORM II 

APPLICATION TO IMPORT WIRELESS· RECEIVING APPARATUS INTO INDIA
NOT to be UBed for Transmitting Apparatus.

1. Name and Address of Owner;

2. Name and Address ot Importer when he is not also the owner:

3. Description of apparatus to be imported:
Value; Rs .................................... ,
Number of complete wireless receivers: ... , ............. , ....................... , ...

----. ·----· . ----

I hereby certify that the
belief.

above is correct to the best of my knowledge and

Date .. ......... , ......... . • • t • • • • • • • a I • • e • • 0 • f I e 9 t ♦ • 

(Signature of Importer).
NoTICE.-Under the Indian Wireless Telegraphy Act, 1933, and the indien Tele­

graph Act, 1885, e license is -required for the possession or for the establishment,maintenance and working of WI.I'elcss apparatus in India. 
-------------------------------·---

To be signed by the customs officer and forwarded to the Ministry of Com­
munications, New Delhi.

Importation permitted

\ Customs Stamp. \
(Customs Officer).

[No. 71.J
S.R.0. 11U6.-In exercise of the powers conferred by section 23 of the Sea

Customs Act, 1878 (VIII of 1878), the Central Government hereby directs that the following further amendments shall be made with effect from the 15th October
1963 in the notification of the Government of India in the late Finance Depart­
ment (Central Revenues), No, S3, dated the 22nd June 1935, namely;-

In the said notlflcation, in Schedule I-Import Duties, in the entry in column 2against Serial No. 6
1 

for the words "Director-General of Posts and Telegraphs tothe eJl'ect that he is satisfied", the words "Ministry of Communication:;! to ihe 
effect that it is satisfied" shall be substituted and for the words "by the GeneralManager, Overseas Communications Service, Government of India, if the apparatusi3 imported for Overseas Communications Service, by the Director General of CivilA via ti on in India if the apparatus is imported for Aeronautical Communication
Service", the words "by the Ministry of Communications, if the apparatus is import�
cd for Overseas Communications Service or for Aerona111tical CommunicationService" shall be substituted. 

[No. 72.]

New Delht, the 26th September 1963
S.R.0. 1817.-In exerclse of the powers conferred by section 188 of the Sea

Customs Act, 1878 (VIII of 1878), the Central Government hereby directs that the
following amendment shall be made in the notification of the Government of In<lia
in the Ministry of Finance (Revenue Division) No. 71-Customs, dated the 29th
�cptember 1051, namely:-

In the said notification, for the word 'Jamnagar' the word 'Baroda' shall be
substituted.

[No. 74.)
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[Auto generated Undertaking by subsequent importers/ users be submitted along with ETA generated through Self-
Declaration].

  I , Lekh Raj,Assist Manager (Designation) of Havells India Ltd (Company Name) ,FWS LOGISTICS PARK, KHATA
NO 1139, GATA NO 188, SIKANDRABAD BY PASS RD, TEHSIL SIKANDRABAD, BULANDSHAR 203205
INDIA (Company Address), mobile no.  9718398878  do hereby undertake that the consignment landed at port  Patparganj ,
carrying AWB No.  WOLSZSE21084498  , Sl. No./ Qty. 10,20/10000   consisting of following products exclusively operate
in license exempt bands and comply with the technical parameters as notified by the Government vide Gazette Notification no 
 698 (E) Dtd. 16-09-2015  and copy of ETA vide registration no  ETA-SD-20191005957  dated 04-11-2019   downloaded
from https://saralsanchar.gov.in is attached without any alter/ change.

(i) I shall extend full cooperation to WPC Wing during any sample check / audit carried out for the purpose of RF analysis /
spectrum monitoring in view to avoid interference to other wireless users and ensure compliance of technical parameters
mentioned in sl no. 5,6 & 7.

(ii) the consignments contain wireless products which are exempted from import licensing requirement as per the import
policy of DGFT.

 Accordingly, the said consignment may please be released. We clearly understand that we are liable to be prosecuted under
Indian law, in case of any wrong declaration.  

Signature & Seal of
Importer/ Authorized Indian Representative

Name:Lekh Raj
Address:Assist Manager
Contact No.:-,9718398878

Note: Customs may kindly verify free status for import in EXIM policy of DGFT ,before release of the above consignment.

Unique id for this import permission is ETADHIS2021090004497 can be verified from https://saralsanchar.gov.in.
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SI. 

No. 

1 

Government of India 
Ministry of Communications 

Department of Telecommunications 
WPC Wing, Regional Licensing Office 

Charkop, Kandivali(W), Mumbai-400067 

No. IMPORT- 100/2022/RLO(WR) } Io o 2.. DATED: 30.5.2022 

LICENSE TO IMPORT WIRELESS TRANSMITTING AND RECEIVING APPARATUS INTO 
INDIA 

In pursuance of Notification No.71-Customs dated September 25, 1953, issued under 

Section 19 of Sea Custom Act 1878 (VI 11 of 1878) , Ministry of Communicatioris, 

Government of India (herein after called the Ministry) hereby grants Import License to: 

XYZ

(herein after called the licensee) during the term of the period of commencing on the day of 

the date hereof and terminating on 29.11.2022 and permitted to import at Mumbai, the

following wireless apparatus: 

Type of Make Model Qua Tx Frequency Rx Frequency 

Equipment ntity Range (GHz) Range (GHz) 

Transceiver Robert MRRevo14F 100 76-77 76-77

Bosch 

GmbH 

This is only a clearance from technical angle and does not pertain to administrative and/or 

financial aspects of import. Please note that the grant of import license does not imply 

permission to establish, maintain and operate a Wireless Telegraph equipment. A separate 

license will be required for the usages of the equipment. 
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Government of India 

Ministr) ofCommunic 
Department of l"clccommu ic 

Wireless Planning and Co-ordin 

No .. L-1-l041 U:107-RLO �SR1, 
g1onal Licensing Office. Chennai 

International Monitoring Station Campus 
Perungudi, Chcnnai 600096 

IMPOR r LIC['<Cr. '\JO: SR-lMP-4990(SR) DAlTD: 02/12/2020 

LICENCE TO I\1PORT WIRELESS TRANSMrTTING ANl>,OR RECEIVING 
APPARATUS INTO INDIA 

In pursuance of Noti tication l\o. 71-C'ustoms dated September 25, I 953 issued under Section 19 of the Sea 
Customs Act 1878( \'Ill of 18781. and request the Ministry of Communications & Information Tcehnolo� of the 
Government of India (hercinaner called the Ministry) herch, grant to: 

XYZ

(Herein after called l,cePsce) during the termtpcriod commencing on the day of the date hereof, and 

terminating on the la�t uay of 01/06/2021, license and permission to import vidc their P.0.NO. 

DC/VTMS/2019 dated l8/Uli2020 at COCHIN Port, the following apparatus h)r Wireless Telegraphs: 

Ii EM 

:-.:o. 

2 

DESCRIP I ION 
or­

.-\PPARATL'S 

>-. [>,r\ND 
TR1\NSCEIVl·R 

.'\ B,\ND 
TRANSCFlVLR 

FRF.QUENCY 

\IODELOR IYPF.'\10.ANDM,\\/tJFAClURER Bt\'JD QTY 

XRAD STRAIGHT MASTER 
Mis ICS ·rr-.CHNOLOGIES 

XRAD STRAIGHT MASTF.R 
Mis !CS TECH�OLOGIF.S 

(in MHL)I POWER 

9-1 IO 9410 

9375 9375 

01 

01 

This is only a clearance from technical angle and docs not pertain to administrative and/or financial 
aspects of lmport. Plense note that grant of import license uocs not impl� permission to establish, 
maintain and opcrall' a \V(f equipment. 

,\'OTE. 11 The 1t�·.:nsc 1,; 1ssr1ed .rnbject to 1111d Jtrict mlherence to rite co11ditio11.1· & technical parametns 
uJ mentioned in 1he RADAR LICENSE NO. TG-13 Dated 21/07/2020 (Valid Up to 30/0612020) and L No TG-
14 Dated 21/07/2020 (Va/it/ l'p to 30/06/2020) ancltor uny other DO/'/ Central Government circulur, that mav 
be applicahle. 

(S MANIMARAN) 
l)cputy Wireless Adviser to the Govt. of India 
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Ministry of Communications
Department of Telecommunications

Regional Licensing Office (NR)
 Northen Regional Wireless Monitoring HQRS Campus,

Mehrauli Gurgaon Road,New Delhi - 110030

Import Certificate No:IMP-SD-20211116026 Valid from 16-12-2021 Upto 16-06-2022

CERTIFICATE TO IMPORT WIRELESS TRANSMITTING AND/OR RECEIVING
APPARATUS INTO INDIA by TELECOM SERVICE PROVIDERS (TSP)

In pursuance of Notification No. 71-Customs dated September 25, 1953 issued under Section 19 of the Sea Customs Act 1878
(VIII of 1878) and Department of Telecom O.M. No. R-11017/02/2021-PP dated 21.10.2021, the Ministry of Communications
of the Government of India hereby issues to the following TSP:
M/s BSNL
BSNL,
New Delhi,DELHI-110001         

The certificate and permission to import the following Wireless Equipments at MUMBAI

SI.No Type of
Equipment

Make Model Quantity TX Freq
Range(MHz)

RX Freq
Range(MHz)

ETA No

1 Transceiver sasa asas 2 1939.000000-1
970.000000

2129.000000-2
130.000000

e1234

Terms and Conditions:

1. This is only a clearance from technical angle and does not pertain to administrative and / or financial aspects of Import.
2. The equipments should be used as per DOT agreement No. AAAAA dated 25-10-2020 and frequency assignment

letters issued by WPC wing.
3. The Certificate is liable to be cancelled and the concerned TSP is liable to be prosecuted under applicable law (s) in

case of providing false declaration/ information during the process of obtaining this certificate.
4. Empowered officers of Wireless Planning and Coordination (WPC) Wing and Wireless Monitoring Organization

(WMO) may carry out technical inspection of the equipments being imported and deployed, as per the established
procedure/ rules.

Note:
This is system-generated certificate (from saralsanchar.gov.in) generated on 16-11-2021. Hence, no signature is
required. 
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